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Dated Gangtok the 25th OCtober, 1977 %

" The: following Act of the Sikklm Leglslatlve Assembly havmg
‘teceived thet assent of the Governor. on’ the 17th . day of Octobex
1977 is hereby pubhshed for general mformanon ‘

> SIKKIM ACT NO 5" OF 1977 A et
, . THE ‘SIKKIM 'OFFICIAL LANGUAGES ACT 1977 i
SEEES - Pe AN Beatl o s
: ; . K AR :, : ACT fod i vk '

Ethe Nepah “the Bhutxa “the Lepcha and the L:mtfﬂ-’le Nepali, the Bhutia aﬂd the LePCh'l)
ubed for,the of’v 1a1 purposes, of the ", -
r State of Sikkim.\ o : | ; o :

! g = WHEREAS it is expedle t to prov1de for the adoptton of! th*
= Lthe Nepah the Bhutla the Lepchaand the Limbu’}jlanguages as the lanouages to

used tor the otficial PUTPQSES L1 0 State of Slkl\un SR R .

: ¢ Tt s hereby enacted in the Twenty eighth” year of the Republic *
of India by ; the. LC”tSla‘LUI‘e of Slklﬂm as follows:—

. Short txtle and k (1) ~ This Act may be calied the Szkklm Ofﬁcxal Languages Aet :

lextenty 1 N LT O G s U : _
o L ' (2). It'extends to-the wholeofSﬂcklm faie _" i Sl e
: ) (3) It shall come into force on such date as the State Government :
\ A may, by notlﬁcauon in the Ofﬁmal Gazette, appomt i, A
: Languages. to e i 2y With eﬁ'ect ﬁom such da ate, as the State Government may, by "
ﬁ used. for-the oﬁ‘iczal i - notification in the Official G , specify in - this - behalf, :
| .. purposes of the ._ ;“‘ﬁ W‘z ‘___\Nepah the Bhufia and the Lepch languages shall be the lan- -' -

fmei e State A : guages to be used-for a ial'purposes of the:State of Sikkim;-
g ey G;) & /[Prov1ded that different dates may. be spemﬁed for dlfferent oﬂi-

Vi b f_j i Siitkinm Oficsal Lam

i _0? - ol sfifindenl ’_u_j abisct,
5. Sufedifites bay didd .
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_f fLommmrc"af Notwithstanding anything contained in section 2, th° Eng] 1511 Iw.ncrmge
{I nglish for use shull continue to be used for transaction of business in Lhe Legls}au\e Assem-
| in the Legisla- bly of Sikkim in addition to the official languages of the State.’ ]
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llﬁivc Assembly

. (23;‘.
Power to make 3. (1) The State Government rnay, by not1ﬁcat10n in the Oﬁ‘imal Gaz-
rules. . ette, make rules for carrymg out the purposes of thls Act ’

(2 Al rulcs madc under this Section shall be lald as 500M s n%ay
be, after they are made ,before the Leglslatlve Assembly while’
it is in session and. if. before the expiry of the session in which
‘they are so laid or the next session lmmedlately followmg,
the Legislative Assembly resolves to make any modification in
the rules, or resolves that such rules or any portion thereof
shall not have effect, the rules shall thereafter have eﬁ”ect only
-in such modified form or be of no effect, in whole ‘or in part,
as the case may, so however, that any such resolution shall be
« without prejudice to the vahdlty of any thing prev1ously done
~under such rulcs bcforo such resolutlon. ‘

. , b ‘ : By -b:def. of the Governor,
x (R N R R PRATTEIAN,

& % - Secretary to the Government
Yy ~ of Sikkim..
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